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| TEM NO 41 COURT NO. 5 SECTION |11 A

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (CGivil) No(s).22604/2007

(From the judgenent and order dated 21/03/2007 in TA No.1127/2006
of the H GH COURT OF GUIARAT AT AHVEDABAD)

CHHOTALAL SAMII Petitioner(s)
VERSUS
I NCOVE TAX OFFI CER Respondent ( s)

(Wth appln(s) for permission to place addl. docunents on record and prayer for interimrelief

Date: 07/11/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE S.H. KAPADI A
HON BLE MR JUSTI CE B. SUDERSHAN REDDY

For Petitioner(s) M. Chirag M Shroff, Adv.
M. Dattatray VWyas, Adv.
M. Mani sh Sharma, Adv.

For Respondent(s) M. K. Radhakrishnan, Sr.Adv.
M. Vikas Sharmm, Adv.
M. Kul Bharat, Adv.
M. B.V. Balaram Das, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Two weeks’ tine is granted for filing rejoinder affidavit.

(N.  ANNAPURNA) (MADHU SAXENA)
COURT MASTER COURT MASTER



